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GUJARAT ACT HO. XXKiX OF 1881 ,— An Acttonmend the Bombax
wal At 1901 and the Bombay Municipal Horouzghs Act, 15 nd 1 s
appled m the Szurashiea ares and the Bombay Municival Boroughs Act, 1
applisd to the Hulch arves of the Gujlsrat Blals and fo validate cerlain acie
things doge or purported to be done under those Acts,

The following Act of the Uniarat Legislature having been
By P =

the Governor on the 11th November 1961, is hereby publisl
information.

M. G0N
Secrebary to z&e o

An Act to s
Bombay Zﬁ@;‘;iei;
itra area &

éi& ‘eivw

fh}.z}g‘:« Ee;ﬁﬁ or purporh 1

It is hereby enacted in ai}% ?W{%éfﬁz Year of the E epublic of
follows:—

1. This Act may be called the Gujarat Municipal Laws (/
Validating Provisions) Act, 1961,
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Part IV] GUJ. GOVT. GAZ., EX., NOV. 24, 1961JAGRAN. 3, 1883 214

y-laws and any action taiien or thing
e W be deemed always to have been valid
and i%t &?aéﬁ :};’ rereof shall not be called in question merely on the
ground aforesaid,

Ezplanation.— For the purposes of this section —
{z} “relovant Act,” means —

T of ; t of the Bombay area of the Gujarat State, the Bombay
1907, Thstrict ] ‘m;sc paé Act, 1901 or, as the case may be, the Bam‘m Muni-

cipal Boroughs Act, Eﬁ”

Som by @ area of the Gujarat
i PO T R PR .
of Bombay or, as the case ms
1801, Bombay as adapted and
Bor, that area ;
XVIiy
of
1925
Bom, {c} in respect of the Ky w  Gujarat State, the Bombay
KV?I Municipal Boroughs Act, 339 » as extended to that ares;
1925- {#3) “‘relevant Fz’s%‘zsz@n 7 means e
(a) P ‘
Eixznzeapa Aa‘i } 763 or of tha
Saurashtra area of the State «
{b) section 61, except sub-se :
5 fs :
Ei;gi cipal Borougha / or of that Act as adapted and applied to the
of Saurashtra 3 te of Gujarat or of that Act as extended to
1925, the Kubeh area of the State of f&l}gar&t

TEINTED AT THE GOVERNMERT PRESS, DARCDA,



Bxira No. 10 REGISTERED No. G-448

ﬂ*ﬁ\‘

The Gujarat ._@dnfmmwﬁl Bazette
EXTRAORDINARY

PUBLISHED BY AUTHORITY.
' Yol. XIV) TUESDAY, MAY 1, 173/VAISAKHA 11, 18%5
T Sepimie paging I given to (his Pari im arder ibat JI may '

be filed a5 a separate compilation.

- PART IV

Acts of the Guijarat Legislature and Ordinances promulgated and
Regulations mode by the Governor.

The following Act of the Gujarat Legislature having been assented to by the
Governor on the 27th Apri] 1973 is hereby published for general information,

' 8. 8. BHAH,
Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT No. 10 OF 1973

(First published after having received the assent of the Governor in the
“(fujarat Government (Gazette” on the 1st May 1973).
AN ACT

further to amend the Gujarat Municipalities Act, 1963, to extend retrospoc-
tively the term of office of the councillors of certain munjcipalities
and to validate the actions of such councillors,

It is hereby enacted in the Twenty-fourh Year of the Republic of India,

as follows :—
1. This Act may be called the QGujaral Municipalities (Amendment and Short title.

Validating Provisions) Act, 1973.
Guj 2. In the Gujarat Municipalities Act, 1963 (hereinafier referred 1o as “tle Amendment
at b principal Act”j, in the first proviso ro sub-section (/) of section 8, for the g: 80&3?“32
1988 words “six vears ir the aggregate” the following words shall be substituted, of 1984.

namely -
S B -

1v-Extra-22-(Mono)
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“seven yesrs in the aggregate in o case where the term is proposed to
be extended on account of conditions or circumstances created as a result
of famine, flood, fire, earthquake or other natural calamity, and in any other
cnse, six years in the aggregate”. '

Extension of 3. (I) Notwithstanding that the term of office of the persons who immediately

torm of come
neillors

- certaln mond-

clpalities and

validation of

their aotions.

; before the date of the commencement of this Act were or asted as, or purporied

to be or act as, the counsillors of any of the municipalities specified in the
Schedule to this Act (hereinafter referred to in this scetion as “the specified muni-
cipalities”) had expired before such dave, such term shall not be deemed to have
so expired on that date but shall, notwithstanding anything contained in section
8 or any other provision of the principal Act, be deemed to have continued
and to bave been extended thereafier, and, in respect of each of the specified
municipalities, such term is hereby extended, subject to the other provisions
of the principal Act, upto 31st March, 1974 or upto the date on which the first
general meeting of the municipslity concerned is held nnder section 32 of the
principal Act after the general election to that municipality held for the firat
time after the commencement of this Act, whichever date is enrlier.

(2) All the powers and duties of the specified municipalities exercised and
performed- by the persons referred to in sub-section (I) afier the date of the
expiry of their term of office as councillors till the date of the commencement
of this Act shsll be deemed to have been validly exercised and performed by
the said persons; and anything done or omitted to be done and any action taken
or omitted to be taken during the aforesaid period by or on bchalf of any of
the specified municipalities or the President, the Vice President or a councillor

~ thereof or any authority or officer or other servant thereof in the exercise or

purported exercise of the powers conferred, or in the discharge of the duties
imposed, by or under any of the provisions of the principal Act or any other
law for the time being in force shall be deemed to have been validly done or
taken or omutted to be done or taken; and no such exercise of powers or perfor-
mance of duties and no such act or thing shall be called in question in any
court or before any other authority mercly on the ground that atthe time when
suoh power was exercised or duty was performed or thing or action was done
or taken or omitted to be done or taken, the term of office of the councillors
of the municipality had expired.

SCHEDULE,
{See section 3,)
1. Jamnagar Municipality.
2. Morvi Municipality,

YRINTED AT THE GOVERNMENT CENTRAL FPRESS, GANDHINAGAR.
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